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INTRODUCTION

1, the Chairman of Public Accounts Committee, as authorised by
the Committee do present on their behalf this 3rd Report on action
taken by Government on the recommendations of the Public Accounts
Committee contained in their 191st Report (7th Lok Sabha) relating
to Expansion of Vijayawada Trunk Automatic Exchange, Arrears of
Telephone Revenues and Excess Billing, STD—Barring and Telephone
Complaints.

2. Commenting upon the lack of proper planning on the part
of DGP&T to synchronise the expansion of Vijayawada TAX from
1200 lines to 2000 lines in May 1980 (when capacity utilisation was
only 718) with the automatisation of local exchanges and commission-
ing of other trunk auiomatic exchanges in the country resulting in
gross under-utilisation of Vijayawada TAX. the Committee had, in
their earlier Report, recommended that both in the interest of fuller
utilisation of the available capacity of Vijayawada TAX as also in the
interest of better service to the subscribers of the outlying exchanges,
immediate steps should be taken to provide the necessary equipment at
the earliest. The Ministry of Communications. in their Action Taken
Note have stated that the number of circuits connected to Vijayawada
TAX upto 30-6-1985 (aites 8 years of its commissioning) was 1442
(72.10 per cent). Further utilisation of this Exchange depends upon
import of MUX equipment which was, earlier, anticipated in 1984-85
but was now cxpected in 1985-86.  Dissatisfied with this state of
affairs. the Committee have expressed the view that such faulty plan-
ning is reprchensible when the resources and material are scarce in the
country. Unutilised capacity results in blocking of capital and equip-
ment which arc badly needed at other places. The Committee have,
therefore. directed the Department to take a realistic view and plan
their cxpansions judiciousdy after examining the totality of the need.
Thev have further decired that the installation of the equipment at
Vijavawada and other TAXcs in the countrv should be planned ahead
so that no time i< lost an making it operational on its receipt from
abroad.

3. Drawing attention to the unsatisfactory performance of the

. . v
Telenhone DNepartment in the matter of attending to telerhone com-
plaints and prompt removal of faults. the Committee in their carlier



Report had desired the Department to make all out efforts to reduce
significantly the average time taken for the clearance of faults in all
the telephone districts. In their reply the Ministry of Communications
have merely stated that ‘instructions have been issued to Heads of
four metro teléphone districts on 17-8-1984 for speedy clearance of
telephone fault’  Taking exception to the casual approach of the
Ministry to their specific recommendation, the Committee have de-
sired that the Department should initiate concrete steps to reduce the
average time taken for clearance of the complaints to the minimum
and introduce a monitoring system to watch the performance towards

that end.

4. The Committee considered this Report at their sitting held on
25-6-1985. The Minutes of the sitting form Part IT of the Report.

5. For facility of reference and convenience, the recommendations|
observations of the Committee have been printed in thick type in the
body of the Report and have also been reproduced in a consolidated

form in Appendix to the Report.

6. The Committee place on record their appreciation of the assist-
ance rendered to them in the matter by the Office of the Comptroller
and Auditor General of India.

New DELHE E. AYYAPU REDDY
August 6, 1985 Chairman,
Sravana 1_5 1907 (S_)~ T Public Accounts Committee.




PART 1
CHAPTER 1
REPORT

1.1 This Report of the Committee deals with thc action taken by
Government on the Committee’s recommendations,; observations con-
tained in their 191st Report (7th Lok Sabha) on para 16 of the Re-
port of the Comptroller and Auditor General of India for the year
1981-82, Union Government (Posts & Telegraphs) relating to  ex-
pansion of Vijayawada Trunk Automatic Exchange, Arrears of

Telephone revenue and Excess Billing, STD-barring and Telephone
complaints.

1.2 The Committee’s 191st Report was presented to Lok Sabha
on 27 April, 1984, It contained 22 recommendations|observations.
Action taken notes have been received from Government in respect

of all the recommendations. These have been broadly categorised
as follows:—

(i) Recommenddtions .or Observations which have been
accepted by Government:

S. Nos. 8, 10, 14, 15, 17, 18, 20, 21 and 22.

(ii)) Recommendations or Observations which the Committee do
not desire to pursue in the light of thc replies received
from Government:

S. Nos. 9, 11, 12, 13 and 16.

(iii) Recommendations or Observations replies to which have
not been accepted by the Committee and which require
reiteration:

S. Nos. 1-2, 6 and 19.

(iv) Recommendations or Observations in respect of which
Government have furnished interim replies:
S. Nos. 3, 4, 5 and 7.

1.3 The Committee expect that final replies to the recommenda-
tions and observations in respect of which only interim replies have
been furnished so far will be made available to the Committee cxpe-
ditiously after getting them vetted by Audit.
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1.4 The Committee will now deal with the replies furnished in
respect of some of the recommendations.

Unplanned expansion of Vijayawada Trunk Automsitic Exchange
(SI. Nos, 1-2 Parg Nos, 1.36-1.37)

1.5 Commeiting adversely on the hasty expansion of Vijayawada
TAX twice without ensuring optimum utilisation of its initially instal-
led capacity, the Committec in Paras 1.36 and 1.37 of their 191st
Report had observed as follows:

“A trunk automatic exchange (TAX) with an equipped
capacity of 1200 lines was installed at Vijayawada in
October 1977. Based on an estimate made in October
1973, the first expansion of Vijayawada TAX by 800
lines (from 1200 to 2000 lincs) was sanctioned by the
P&T Board in January 1978 at a cost of Rs, 79.50 lakhs.
The work on the expansion of the capacity was taken up
in June 1978, and the expanded capacity was commis-
sioned in May 1980. In May 1980, the TAX was loaded
to the extent of 718 lines and even by November 1981
the total utilisation was 906 lines only. Even while the
work on the first expansion was in progress September
1978). the Department proposed further expunsion of
the capacity of the. Exchange by 1000 morc lines. ie.
from 2000 to 3000 lines. The project was sanctioned by
the P&T Board in November 1979. By November 1081,
cquipment worth Rs. 102.88 lakhs for the <econd ex-
pansion had been received and the building in which the
equipment for the expansion was to be installed had also
been completed by December 1981 at a cost of Rs. 9.25
lakhs. However, due to anticipated traffic not coming
upto  expectation, equipment worth Rs, 102.8% lakhs
received for the second expansion was not insialled and
the building with electric installations, in which the
cpiiipment was to be installed, also remained vacant.”

(Para 1.36)

“The Committee are distressed over the manner in which the
P&T authorities had all along acted in this case. The
capacity of a TAX is planned to cater to the requirements
of two to three years from the date of commissioning.
The Vijayawada TAX was installed in. October 1977

with a capacity of 1200 lines. In may 1980, i.e. two
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and a half years after the date of its installation, the
utilised capacity was only 718 lines, i.e. less than 60 per
cent of the them installed capacity. Even by November
1981, i.e. more than four years after installation of TAX,
the total utilisation was not morc than 906 lines 1i.e.
nearly 75 per cent of the initially installed capacity. It is
not clear to the Committce why the Department should
have rushed with the first expansion without ensuring
optimum utilisation of the originaj capacity. Further, the
Committce are unable to understand how the P&T Board
in November 1979 sanctioned a further expansion by
1000 lines (i.e. from 2000 to 3000 lines) when the actual
utilisation of the Vijayawada TAX just one month be-
fore was no more than 718 lines which was below the
original capacity. The redeeming feature of this repeated
failure is that before installing the equipment received for
the second expansion, the Department had a review made
which showed that their caflculations as to traffic demand
had been highly overpitched, and equipment worth over
a crore of rupees which was lying idle for over two vears
is now proposed to be diverted to differcnt stations all
over the country. While the Cominittee are unhappy to
note that due to highly unrealistic demand assessment and
defective plianing  there is now  no  alternative bt to
divert the equipment. thev desire that the whole process
of diversion should be completed within a period ¢f six
months from the presentation of this Report.”

(Para 1.37)

1.6 In their reply dated 16-10-1984, the Ministry of Communi-
cations (P & T Bourd) have stated:

“Out of 698 ABU ‘iuines, 494 frames have been identificd to
be diverted to other projects. Instructions have been
issued to concerned Heads of Circles for arranging the
diversion  vide letter No. 262-3/82-TPL (XK)  auatad
19-7-84 and subsequent clarification letter No, 262-3'82-
TPL (XK) dated 17-8-84. Regarding remsining 204
frames, M|S III is being pursued to identify the projects
where these equipments could be diverted. In view of the
policy of the Department to introduce digital electronic
- equipment in the net-work, new orders for cross-bar TAX
equipment are not being placed with M's, TTT Consequen-
tly, diversion of the remaining equipment may take more
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time.”  This has been seen by Audit vide their U.O. No.
RRII|2(d)[2150{1320 dated 16-10-84. However. they
desired detdils of utilisation of the building constructed
at a cost of Rs. 9.25 lakhs, This will be done. They also
desired the final report to be sent to CAG|Audit after
completion of the process of diversion of equipment,
since PAC wanted the diversion to be completed within
6 months i.e. by 26 October, 1984.  The final report will
be furnished after the diversion is completed.”

At their sitting held on 25-6-85, the Committee desired to know
the latest position about diversion of above frames. The Ministry of
Communications in their letter dated 4-7-1985, have stated as under:

“The (present) position js rs follow:
(1) Theframes at Vijovowads TAX corsisted of g cat¢ gorics, namely ABU frames, supor-

visory parnel firnvs and pow r pened fromes, T fjgure 9673 1s corrcet and the deteils
arc as given below ...

No. of ABU fremes . . . . . . . . . 698
No. of Sunorvisory frimcs . . . . . . . 148
No. of Poway Poncliromes . R . . . . . 117

Total 963’

(ii) Initially, M/S. ITI identificd 740 fiames for diversion, Subscquently, it was possible to
increasce thisfigures ta 750 as detailed belows -

No. of ABU {rumes . . . . . . . . . 494
No. of Sup=rvisory frames . . . . . . . . 142
No. of Pow™r pan~i frames . . . . . . . . 114

Totn! 750

(iii) Out ofthe earmarked frames mentjioned above, number of fremes alrcad divo sed fiom
Vijayawada are ;

No. of ABU frames . . . . . . . . . 382
No, of Supervisory frames . . . . . R : 134
No. of Puwer panel frames . R B . . . . 109

Total 625
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for diversion.

Necessery action is under way for divtrsion ofthe bzlance 125 frames out of 750 identificd

(iv) Out of the remeining 213 (963-750) frames, M/S 111 hzs further identificd 120 frames

for diversion es ddtailed below:
Ne. of ABU fi: mes

Noi of Power poenelframes

Total

118
2

120

(v) The remcing g o3 0o mes yet to be identificd for diversion zs on 1-7-1985 01 ¢

No. of ABU [ zines .
No. of Sup rvisory frames

No. of Power pancl fiames

Total

86

1.7 The Committee had earlier been informed on 8-11-1983 that

the following equipment out of 963 frames available at Vijayawada
was proposed to be diverted, in consultation with M/s. ITI. to varicus

places as indicated below:

. Bhatinda TAX Main)

. Siligwi TAX {Extn.)

5. Srinegar TAX (Main)

2. Trichur Exch, Extr,

5. Mysore Exel,, Fxtn. . .
t. Bombay Thanra Exch. Extn. .

. Bombay Fountain Exch. Extn.

. Pure Swargete Exch, Extn. .

9. Patns Rejendranagar Exch Extrn.

10, Bombay Borivili Exch, Ex(n.
11. Salam FAX (Main) . . .
12, Trivandrum 7YX Extn . .

Total

4. K b

440
19

110

24

740
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1.8 The Committee was also then informed that ‘the concerned
amits have been asked to complete diversion of the above equipment

expeditiously. The case is being pursued with M|s, ITI to finalise the
places to which the remaining 223 frames can be diverted’. ..

1.9 Based on this information the Committe¢ had recommended
that the whole process of diversion should be completed within a
period of six months from the presentation of their Report on 27-4-84,
However, from the action taken reply now furnished by the Ministry
of Communications, the Committee arec astonished to find tha¢ the
schedule of diversion placed before the Commnittec has not been
observed. The Ministry have intimated that 494 out of 698 ABU
frames, 142 out of 148 Supervisory frames and 114 out of 117 Power
Panel frames (total 750 out of 963 frames) have been identified to be
diverted to other projects. Out of the earmarked 750 frames. 382 ABU
frames, 134 Supervisory frames and 189 Power  Pamel {fromes
(total 625) have already been diverted from the Vijayawada TA™
to other places, Necessary action is underway for diversion of the
balance 125 frames out of the 750 frames identified for divercion.
Regarding the remaining 213 frames, M/s. ITI have further identiizd
120 frames for diversion. Thus, not only 93 frames are still tu he
identified for diversion but actual diversion of 245 frames already car-
marked by M/« ITV is vet to fake place.  The Commitier are  Sniprived
at the above statement of the Ministry as the status of TTI is that «f a
manufacturer-cum-supplier and it should be for the Ministrv to iden-
tify the needs of various places and rearrange or reallocate the sup-
plies. This only indicates lack of proper monitoring <ystem a! the
ministerial level and the Ministry seem to have abdicated their
functions to the supplier. No reasons have becen advanced by the
Ministry for the change in their earlier schedule formulated in Nov-
ember 1983. of shifting the equipments to the various station:. ==
brought out in the 191st Report (Para 1.34). The Committee deriands

an explanation for this state of affairs in the Ministry and the change
in the schedunle.

1.10 The Committee observe that the net result is that out of a
total of 963 frames of various types purchased at a huge cost but lying
unutilised with the Vijayawada TAX since November 1981, only
625 frames (65%) could be diverted till 30-6-1985 (after about 4
vears of its receipt at Vijayawada)., It shows that the information placed
earlier before the Committee about diversion is not substantiallv true.
The ( ommittee takes a very serious note of it. They djrect the Mnistry
of Communications to fix responsibility for this lapse.
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1.11 The inordinate delay in accomplishing this task is a sad com-
mentary on the working of the telecom net-work in the country. The
Committer would, therefore, like to reiterate that all the remaining:
surplus cquipment should be diverted to other circles withour jurther
losy of time and the Committee informed of the position accordingly.

1.12 The building in which the equipment for the proposed second
expansion of Vijayawada TAX from 2000 to 3000 lines was to bc
installed was completed in December, 1981 at a cost of Rs. 9.25 lakhs
and it was proposed to utilise the same by shiftng the Vijayawada
Manual Trunk Exchange, The Committee would like to be informed
as to when the shifting work was actually completed and what was the
total cost of dismentaling, shifting and re-installation of the trunk ex-
change st the new building.

Under-utilisation of Vijavawada TAX (S, No. 6—Para 1.41)

1.13 Commenting upon the lack of proper planning on the part of
DGP&T to synchronise the expansion of Vijyawada Tax with the auto-
matisation of the local exchanges and commissioning of other trunk
autoraatic exchanges in the country which resulted in gross under-utili-
sation of Vijayawada Tax, the Committee in Para 1.41 of their 191st
Report hdve observed as follows:

“The Committec are unable to understand why the P&T Depart-
ment should not have so planned the first expansion of the
Vijayawada Tax from 1200 to 2000 lines that commission-
ing of this expansion should have synchronised with the
automatisation of the local exchanges which would have
been connccted to the STD network and the commissioning
of other trunk automatic exchanges in the country. In
his evidence before the Committee. Member (TD) con-
ceded that the automatic total switching equipment and
transmission equipment which should have been installed
in 1979 before the commissioning of the first expansion
of the Trunk Exchange was expected to be installed in
1983, However, he pleaded in extenuation that this
could not be done on account of inadequate availability of
the equipment from indigenous sources. In the opinion
of the Committee, it was @ major planning failure on the
part of the P&T Directorate not to have taken into account
the supply position of the equipment so essential for the
fuller utilisation’of the capacity of the Vijayawada TAX.
In his evidence before the Committee, the Secretary, Minis-
try of Communications conceded that there was lack of
proper planning on the part of the Department which had

'
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resulted in the gross under-utilisation of the Vijayawada
TAX thereby denying the subscribers of the facility of
making calls for outstations. The Committee were informed
in evidence that if the Department could a&dd 756 circuits,
the utilisation of the line capacity of Vijayawada TAX
would go up from the present 1100 to 1730, giving a utili-
sation percentage of over 85. The Commiitee desire that
both in the interest of fuller utilisation of the available
capacity of Vijayawada TAX as also in the interest of
better service to the subscribers of the Jocdff outlying ex-
changes, immediate steps should be taken to provide .-
necessary equipment at the earliest.”

1.14 In their action taken note dated 16-10-84, the Ministry
Communications (P&T Board) have stated @ under:

“Utilisation of Vijayawada TAX hag gone up from 1138 lin=
in September 1983 to 1303 in May 1984.

Further utilisation of Vijay#wada TAX depends upon availa-
bility of MUX equipment. 1200 groups of imported MUX
equipment wag earlier anticipated in 1984-85. This is now
expected in 1985-86. Case for further import of &4+7°
group of MUX equipment is under process.”

oy

In a further communication dofcd 4-7-168F in rewrcuse 1o Cuoin-
mittee’s desire to know the Jatest position about utiisation of Viit .-
wada TAX, the Ministry of Communicationg have stated as under:

CCapacity o Blsarioas of Vilavawads T AL oapn 3020 08
No. of circuits connected to Vijayawada TAX—1442 Per. -
tage utilisation of termination capacity—72.10%".

1.15 The Cemnilice had carlier ¢hsevve? that doc i {ualiv plan.
ning, Vijayawada TAX could not be fully utilised. Ti'e Commitice were
critical of expanding this Exchange without first ensuring adequate s~
ply of equipment so essential for the fuller utilisation of the capacity o°
the exchange and had recommended to take immediate + cps to aerapoe
for the required equipment. From the information nosw furnished by the
Ministry of Communications, the Committee find that the DGP&T *
still not able to arrange the necessary equipment indigenously or throm: -’
import. .

1.16 The progressive utilisation of the Vijayawada TAX from its
installation in October 1977 (with an equipped capacity of v200 lines
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and expanded to 2000 lines in May v980) till June V985 hag bcen as
under:

C.p.city wilis tor
percentage

May 1980 . . . . . . 718 35
Novembeor 1981 . . . . . 906 45
September 1983 . . . . . 1133 56.9
Moy 1684 . . . . . . 1303 €3
Juue 1965 . . . . . . 1o 72

The above ﬁgm'es mdlcate tha‘ durma t‘w 5 ya.ars from May 1980
to June 1985, the increase in capacity vtilisation was just 724 limes
after about 8 years of its working leaving 28 per cent of the installed
capacity unutilised.

1.17 The Committee arc not averse to the creation ¢f capacity 2
little ziiead of the demand but asc unharyy fe note tha! at Vijayawada
a large excess capacity has been created which hag remained unutilised
even after o lapse of about eicht vears, Srch faniiy plinning is repre-
hensible when the resources and raterisl: are scarce in the country.
Unutilis2d capacity resalts in blcckmp of capit ! and equipment which
sre badly necded at other plases. The Committee would, thercfore.
direct the Depar'mel fo hku a z”’ﬁuw«’: view ond plin ibeir expansions
[ T S A L I 3F S S SRR AT &

I

1.18 The Cooumittee are nnhs o oz fatloee in the procure-

ent of MUY couvipmen!, on which further seiiot of Vilaynwada
TAX dGepends. The supply of ﬂ:n ccmipment hing heez delayed by over
two yearz. The Cormwmittec Nation of the
equipment at Viizvawada nn ' othor T2 T - 7 the carntry should be
planned ahead so that no time is lost on inakirg it operational on i«
receipt from abroad.

voor $ Phe tha ihs fpgg

Excess time taken in clearance of ieleplione faults
{Sl. No. 19—Parq 4.20)

, 1.19 Commenting upon the time taken for the clearance of faults
in telephone districts, the Committee in Para 4.20 of their 191st
Report had observed as follows:

“So far as clearance of faults is concerned, the overall perfor-
mance of the Telephone Department can hardly be consi-
dered to be satisfagtory. But, among the four metropolitan
cities, the best performance was that of Madras which was
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able to clear 91.4 to 96.6 per cent of the reported faults
within two calendar days of the complaint, Delbi cam:
next having cleared 80.5 to 86.1 per cent of the reported
faults within two calendar days of the complaints, Bombay
having given a highly creditable performance of 94 pe:
cent within two calendar days in 1981-82 came down t0-
78.1 per cent in 1982-83, The worst was Calcutta where
only 66 to 67.2 per cent faults could be cleared within two
cdlendar days of the complaint. There 7.3 to 16.7 pe
cent faults could not be cleared even within 7 days of the
complaint. The reason given by the Department for
slower pace of clearance in Calcutts is higher percentage
of cable break-down caused by thefts and damage by
other utility agencies. Another noticeable aspect was that
the fault clearance position by and large deteriorated in
all the four metropolitan cities, although markedly in case
of Bombay. The Committee would like the Telephoine
Department to make all out efforts to reduce significantly
the average time taken for the clearance of faults in all
telephone districts.

1.20 In their action taken note dated 16-10-84, the Ministry of
Communications (P&T Board) have stated as under:

“Instructions have gready been issued to Head of four metro
telephone districts for speedy clearance of telephone fault-
vide letter No, 7-6/84-PHM, {ated 17-8-84.”

1.21 In their carlier Report, the Commitize had drawn atfention to
the unsatisfactory performance of the telephone department in the
matter of promptly attending to complaints about clearing faults and
had desired the Department ta make all-out efforts to reduce significantly
the average time taken for the clearance of faults in all the telephone
districts. In their action taken note, the Ministry of Communications have
merely stated that ‘instructions have alrcady been issued to Heads of
four Metro Telephone Districts on 17-8-84 for speedy clearance of
telephone faults.” The Committee regret to note the casual reaction of
the Ministry on a specific recommendation of the Committee. They
find that their recommendation has not been treated with the serfousnesg
it deserves. Not only the department charges the subscribers for wrong
numbers but the calls for registering complaints are also metered. They
also charge the rent for the period during which telephones remain
dead. The department will not be doing justice to the subscribers if their
complaints about faults are not attended to promptly. The Committee
expected that the department would initiate concrete steps to reduce the
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average time taken for clearance of the complaints to the minimum and
introduce a system to enable them to watch the performance towards
that end, This has not béen done. The Committee would like them
to do it now. They would also like to be informed of the present position
of fault clearance in each of the four Metro Districts in order to judge
as to how far the department have succeeded in reducing the time
taken in clearing the faults, in the light of instructions issued by them
on 17-8-1984,



CHAPTER 11

RECOMMENDATIONS OR OBSERVATIONS WHICH HAVE
BEEN ACCEPTED BY GOVERNMENT

Recommendation

The Committee observe that Vijayawada TAX is not the only
TAX in the country with grossly under-utilised cdpacity, Out of 23
other TAXs in the country, there are as many as nine other TAXs
with a line capacity utilisation of less than 60 per cent. Four of
these have a line capacity utilisation of less than 40 per cent. It is
indeed shocking that line capacities of these exchanges created at
heavy cost should have remained so under-utilised. The Committee
desire that the Ministry of Communications should analyse the causes
of the under-utilisation of these TAXs and takc corrective at the ear-
liest. 191st report of PAC (7th Lok Sabha) 1983-84 on para 16
of C&AG Report of 1981-82 relating to expansion of Vijayawada
TAX.

{S. No. 8 (Para 1.43) of Appendix V of 191st Report of PAC
7th Lok Sabha)l.

Action Taken

Action has been initiated to import MUX equipment to enable
increasing further utilisation of various TAXs. Instructions have
also been issued to concerned Heads of Circles to monitor the utilisa-
tion of TAX capacity, and take coordinated action for the purpose.

This has been seen by Audit vide their U.O. No. RR TT1:12(d)2150
1320 dated 16-10-84. Hcwever they desired that the Progress of
utilisation of various TAXs from time to time may be intimated to
them. This will be done.

[Ministry of Communications (P&T Board) O.M. No. 262-3/82-
' TPC (XK) dated 16-10-1984]

Recommendation

The Committee observe that an amount of Rs. 2.93 crores i..
nearly 1]6th of the total outstandings as on 31-3-1982, was due from

12
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Government subscribers. The Committee desire that the Secretary,
Ministry of Communications should personally take up the matter
with the concerned Secretaries|Heads of Departments for early
settlement.

S, No. 10 (Para 2.22) of Appendix V of 191st Report of PAC
(VII Lok Sabha)].

Action Taken

The dues against the Government subscribers pertaining to the
period ending on 31-3-82 which stood at Rs. 2.93 crores has been
brought down to Rs. 1.34 crores by 31-3-84. In fact, Secretary (C)
had already addressed D.O. references to all the Chief Secretaries and
Secretaries of the Government Departments under 4-2|83-TR dated
30-1-84 requesting them for speedy settlement of telephone revenue
arrears. The Units were also directed to have special liaison with the
Government Departments and secure payment of outstanding bills,
The reports received from the Units indicate that barring a few Units,
the performance of the other Units has been fairly satisfactory. The
Units which have heavy accumulation of arrears of Government sub-
scribers are being addressed again to make special efforts and obtain
the payments. The concerned Secretaries are also being addressed.

[Ministry of Communications (P&T Board) O.M. No. 23.24/84-TR
dated 18-10-1984].

Recommendation

In their 64th Report, the Public Accounts Committee (1981-82)
had desired the Telephone Department to make an indepth study of
. the billing ‘system in the Department in order to identify the reasons
for incorrect billing and take urgent steps to remove all loopholes and
shortcomings in the system so that loss of revenue due to short-billing
as also harassment to subscribers on account of wrong billings could
be obviated. The Committee desire that the above study should be
conducted without delay.

[SL. No. 14 (Para 2.26) of Appendix V of 191st Report of PAC
(VII Lok Sabha)].
Action Taken '

The study of the billing gystem in the Department in order to
identify the reasons for the short billing and non issue of bills' which
was undertaken in pursuance of the recommendations of the P.A.C-
has been completed.
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The study revealed that the existing procedure of telephone billing
did not saffer from any serious inadequacies. Most of the cases of
short billinglnon issue ot bills had resulted due to clerical errors and
failure to observe the existing provisions of the rules scrupulously.

The study team has recommended some modifications to the
existing rules|procedures besides reiterating the existing instructions
in important spheres of billing. These recommendations are unde-
examination and suitable follow up action will be taken shortly.

It is however, requested that the incidence of short billing|failure
to issue bills may be viewed in the background of voluminous work
involved in issue of more than one crore bills each year in respect of
over 25 lakhs subscribers and the various stages through which the
information necessary for billing has to pass through, resulting in
ciericef errors at some stage or other, It will kindly be appreciated
that in a manual system of billing 100 per cent efficiency is not
achievable, though all out efforts are being made towards it.

Ministry of Communications (P&T Board) O.M. No. 23-28 84-TR
dated 18-10-1984].

Recommendation

Apart from overbilling. another irritant which greatly disturbs the
subscribers in the practice of sending bills to them in respect of old
subscribers long after the transfer of the telephone number. During
evidence, an instance was cited where u new subscriber was asked to
pay arrears in respect of the old subscriber 4-5 years after the tele-
phone number had been allotted to the new subscriber. The Com-
mittee desire that the Telephone Department should see to it that such

instances do not recur.

[SI. No. 15 (Para 2.27) of Appendiz V of 191st Report of PAC
(VIT Lok Sabha)).

Action Taken

As the records of Telephone subscribers ure maintained Telcphone
number-wise with the address of the subscribers concerned there will
not generally be any instarice of the present subscriber getting a bill
for a period when the particular telephone worked for a different sub-
scriber. Such an instance as cited in .the report will not therefore
occur in the manual system of billing and accounting. However in
cases of computerised billing and accounting such mistakes are pos-
sible due to some deficiency/defect in  the programme. Suitable
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instructions have been issued to all the four Metropolitan Telephone
Districts where computerisation is in vogue to review. the existing pro-
grammes and ensure that there is no possibility of a new subscriber
getting a bill for the pending dues of the previous subscriber. Once
this is done, there is no possibility for the mistakes of the nature
referred to by the Committee.

(Ministry of Commum(,at\ons (P&T Bomd) O.M. No. 23-29/84-TR
dated 18- 10-1984]

Recommendation

The Committee observe that there are in all a little more than
8 lakh tclephones in the metropolitan cities of Bombay, Calcutta,
Delhi and Madras, all of which have STD facility. But, at the request
of subscribers, about 40 per cent of the telephones are STD-barred.
In some cities, as in Vishakhapatnam, the percentage of STD-barring
is still higher. While the committee note that STD barring has been
requested for by some subscribers to prevent misuse of this facility
by their servants and visitors, STD barring is in quite a substantial
measure on account of overbilling by the Department or malpractices
indulged in by others in collusion with corrupt Departmental
employees. In evidence, the Secretary, Ministry of Communications
cited the case of a city in which many subscribers got their STD
Tacility barred but they continued to make STD calls in collusion with
the employees ot the Teicphone Department through other means.
But when their malpractices came to light. all of them asked for the
restoration of the STD facility. According to a note furnished by the
Ministry, similar instances at other places have also come to notice
from time to time. 1In reply to a question whether there were some
other modus opercandi udopted by the subscribers in collusion with
Departmental employees with the intent of evading telephone charges.
the Ministry have stated thuat such malpractices “are of varied nature.
The methods depend on the ingenu’ty of the subscriber and the em-
ployces involved. It is in fact a constant battle of wits between the
Department and the culprits”, The Ministry have also stated that
although to prevent such malpractices supervision is being tightened
and a number of technical und other measures have been taken, “it is
almost- impossible to totally prevent malpractices” being indulged in
by cubscribers: in collusior with Departmental emplovees. The Com-
mittee are concerned over this.situation. Thev nced hardlv observe
that such malnractices not enlv result in loss of revenue to the Depart-
ment but alo tarnish the image of the Department in the public eve.
The Committee feel that the malady is fairlv  deep-rooted and will
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seed much more efforts for its eradication than made hitherto. The
committee desire that an indepth study may be conducted by the
Department to identify the causes for such heavy-STD barring, the
modus operandi of various types of malpractices indulged in by the
subscribers in collusion with the Departmental employees and the
measures—technical, Departmental or penal—that may be necessary
to effectively prevent such malpractices. The Committee pote that
one of the measures proposed to be taken by the Department is to
revise the rules of the Department so as to treat such an offence as a
cognizable one. The Committee feel that it is a step in the right
direction. They would like the Department also to examine in con-
sultation with the Ministry of Law whether with the same object in
view it is necessary to amend any other law at present in force and
if so. to take necessary steps to that end. They also desire that flying
squads set up in large cities to make surprise visits for checks of the
telecommunications plants should be strengthened, and the feasibility
of setting up similar squads in other cities considered.

[SI. No. 17 (Para 3.7) of Appendix V of 191st Report of PAC
(Seventh Lok Sabha)].

Action Taken

The study to identify the causes for heavy STD-barring and modus
operandi of various types of milsractices indulged in by the subscribers
in collusion with the Departmental employees has been conducted.

1.1 The reasons of a large number of subscribers getting their

telephones STD-barred are:—
(a) Many Government offices and many business houses do

not desire STD facility to be available on their office
telephones and want this facility only for certain selected

officers.

(b) Some individual subscribers probably do not need it at all
or fear misuse of this facilitv by others, some times in

their absence or without their knowledge.

(c) Psychological feeling amongst the subscribers that large
number of callc might be recorded due to technical faults

when’ thev use STD facility.

(d) The possibility of diversion of line by some unscrupulous
subscribers in collusion with or without the departmental

employees.
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2. With the introduction of subscriber trunk dialling in the coun-
try, complaints are received by the Department from . subscribers
regarding inflated bills. A subscriber, who receives a telephone bill
more than his expectation, normally complains of excess metering
alleging diversion of lines or tampering of his meter. There are pos-
sibilities of tampering which can be categorised under two areas:

(a) out-door equipment—temporary diversion of line.
(b) In-door equipment—tampering with subscriber’s meter.
2.1 Temporary diversion of line

It is possible though very difficult in actual practice, to divert a
telephone line either at the telephone exchange or at a cable network
inter-connection points like the distribution box or at the pillar/cabi-
net. Such action could also involve collusion of - departmental
officials with the party deriving pecuniary advantage. To avoid
detection, this would be done for short periods like a few hours, over-
night or at the most a day.

2.2 Tampering of meters inside the exchange

There are certain points in the electro-mechanical telephone
exchange which can be tampered with to make the meters inoperative.
In strowger system, these points can be identified as uniselector circuit,
Group selector circuit. ID.F. and meter plates. In Crossbar
exchanges the vulnerable points are at the TDF and meters.

Thus it is possible to divert a telephone line by unscrupulous
clements resuilting in registering of calls made by a person in the
meter of the diverted line, although it is very difficult in actual prac-
tice. Inside the telephone exchange, it is possible to make unmeterd
calls by creating faults. Hence calls made by a subscriber will not

be registered at all.

3. Measures taken by the P&T Department to yrevent the mal-
practices are indicated in the following paragraphs:—

3.1 Technical Measures

To minimise express metering due to technical faults, some of
the important actions taken are:—

(a) Introduction of positive-battery metering in  Cross-bar
exchanges.
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. (b). Reduction of forced release period on called, subscriber
. held condition from 1-2 minutes to 10-20 seconds in
case of STD calls.

(c) Provisions of automatic sw1tch over of day and nights
tariffs.

(d). introduction of 500 milliseconds delay in trunk dutomatic
exchnages for recognition of called subscriber answer
condition.

(e) STD barring arrangement provided in strowger ex-
changes, though technically sound, has been found to be
ineffective in about 5 per cent of the atterapts made. To
improve the reliability, the component ratings have been
increased. A solid state relay unit to replace the electro-
mechanical relay used in the outgoing relay set is under
field trial. This replacement will further enhance the
reliability factor.

(f) In course of time, more and more electro-mechanical type
of exchanges will get replaced by electronic exchanges. In
these exchanges, the metering function is done by a com-
puter therefore, the possibility of tampering with  the
meter may be considerably reduced. The number of ope-
rational and maintenance staff required for an electronic
exchange is quite small as compared to the clectrome-
chanical switching equipment. This may also reduce the
alleged malpractices. Due to modular construction of
the main distribution frame in the electronic exchange,
tampering at that point may also be diflicult.

3.2 Administrative Measures

The following steps have been taken to check the possibility of
the alleged malpractices:—

(a) Individual subscribers’ meters located in the telephone
exchange are seal-locked.

" (b) The meter room is kept loceked to prevent 'unauthoriscd
entry,

(c) Entry to the main distribution frame room is restricted
to only authorised persons.
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(d) The meter readings are recorded on fortnightly. basis and
any unusual variation in the calling pattern is examined
by testing the meter and associated equipment.

(e) Routine testing of subscribers’ meters to detect any mal-
functioning of meters.

(f) Fortnightly 1ueter readings can be supplied to

desiring
subscribers at nominal cost.

(g) The distribution boxes arc to be jixed at a high level

on the telephone pole. Pillar & cabinet boxes are also
to be kept locked,

(h) Flying squads havs been formed in Metropolitan Tele-
phone Districts 10 carry out surprise checks of meters
and associated equipment and outdoor cquipments.

(1) Vigilance stafl has been posted in major and minor tele-
phone districts as well as in telecom circles to carry out
surprise visits and inspections.

(j) Indian Telegraphs Act is being amended to make

un-
authorised diversion of lines a coguizable oflence.

(k) Line staff are issued photo identity cards and are to

wear uniform while on duty. Anybody unauthoriszdly
diverting a line can be challenged by the public.

Disciplinary action is to be taken against erring person

when
such corrupt acts came to the notice of the management.

4. The whole question has been examined in consultation with
the Ministry of Law and Bill to amend and enlarge the scope of certain
provisions of the Indian Telegraphs Act has been passed by
Rajya Sabha on 30-7-1084.

Lok Sabha.

the
This is now to be considered by the

ki

4.1 It is proposed in the Amendment Bill. among other things,
to make diversion of telephone line a cognizable offence punishable
with imprisonment for a term which may extend to three years or
with fine or with both. It has also been proposed thar the subscribe
benefiting by such a diveesion would be deemed to be primarily
responsible for such diversion unless he proves otherwise. '
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5. Flying squads have been set up in four metropolitan cities to
make surprise visits and checks of the telecommunication plants. The

following squads are functioning:—

(i) Bombay—4 squads
(ii) Calcutia—3 squads
(iii) Delhi—3 squads
(iv') Madras—1 squad

‘5.1 Each squad is headed by a Group ‘B’ officer and they carry
out random checks of subs’ meters, check indoor equipment points
prone to malpractices, check outdoor plant points etc.

5.2 There is a proposal for creating similar vigilance squads in
major telephone districts i.e. Kanpur, Hyderabad, Bangalore, Ahmeda-
bad and Pune and augmenting the existing flying squads in metro
districts. The case could not be further pursued due to general ban
on creation of new posts imposed by the Government till September,
1984. The case will be again taken up after lifting of the ban.

5.3 For minor telephone districts i.e. for Agra, Amritsar, Baroda,
Calicut, Chandigarh, Coimbatore, Ernakulam, Gauhati, Indore, Jaipur,
Jalandhar, Lucknow, Ludhiana, Madurai. Nagpur. Patna, Rajkot,
Surat, Trivandrum. Varanasi and Vijayawada, there are no proposals
for having exclusive vigilance squads at present. However one post
of Assistant Engineer (Vigilance) has been created in each Minor
District and thev are authorised to carry out random checks of tele-
communication plants. They make use of existing maintenance staff
and vehicles. In Telecom Circles also. the existing vigilance staff is
authorised to carry out random checks and surprise visits.

6. It is hoped that with the above mentioned measures and steps,
the Department will be able to contain the alleged malpractices to a
greater extent.

[Ministry of Communications (P&T Board) O.M. No. 27-3/84-
PHB dated 16-11-1984].

Recommendation

The efficiency of «he Telephone Department is judged by the
number‘of complaints it receives and the time it takes to clear a fault
reported to it. The Committee regret to observe that judged from
these criteria, the working of the Indian Telephone Department does
not present a bright picture. As they note, for a little over 8 lakh
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telephones in the four metropolitan cities of Bombay, Calcutta, Delhi
and Madras, over 42 lakh fault complaints were received during the
year 1982-83. The largest number of complaints were in Dethi which
with about 2.30 lakh telephones, accounted for. over 17 lakh com-
plaints. Bombay came next, with about 3.24 lakh telephones, it ac-
counted for nearly 13.60 lakh complaints. The number of fault com-
plaints per hundred telephones per month were 62.20 in Delhi fol-
lowed by 43.2 in Madras, 35.7 in Calcutta and 34.9 in Bombay.
Although the numebr of fault complaints per hundred telephones
per month was the lowest in Bombay in 1982-83, the position had
deteriorated in that city during period 1980-81 to 1982-83, the
faults per hundred telephones per month having increased from 30.7
in 1980-81 to 34.9 in 1982-83. The position in Madras had also
deteriorated during the same period—the number of faults per
hundred telephones per month having increased 37.9 in 1980-81 to
about 43.2 in 1982-83. Of the four metropolitan cities, Calcutta is
the only city which has recorded a significant improvement in this
regard the number of faults per hundred telephones per month having
come down from 58.9 in 1980-81 to 35.7. Delhi has also recorded
an improvement, but a negligible one—from 67.7 in 1980-81 to 60.2.
The above figures show that the Indian Telephone System is highly
fault-prone. The Committee would like the Ministry of Communica-
tions to make determined efforts to tone up the telephone system with
a view to bringing down the number of faults in each telephones dis-
trict to the barest minimum.

[SI. No. 18 (Para 4.19) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

Action Taken

" The following steps have been/are being taken to tone up the,
telephone system with a view to bringing down the number of faults
in each metro telephones district,

(i) As pointed out in the Report that there is improvement
in the working of Delhi and Calcutta Telephones, this
has been achieved due to completion of task force which
were set up three years ago to tone up the telephone
system of these districts. Though there has been improve-
ment in these two districts, the improvement is not upto
the expectation because of

—Non-available of materials

—Paucity of adequate funds
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(ii) Similar approach in respect .of Bombay and Madras
telephones system also is required to improve functioning
of these telephone systems.

(iii) Ilmplementation of the recommendation of the Committee
on Telecommunications in the following areas is as
under:

—Provision of drop wire in place of barc iron wire in the
congested localities.

—Replacement of aluminium wire in the subscriber’s pre-
mises by Copper wire.

—Replacement of telephone older than [0 years.
~
—Rehabilitation of distribution points,

—Replacement of overhead alignments by underground
cables.

—Pressurisation of under-ground cables as preventive
measure.

—~Construction of ducts for laying underground cables to
provide adequate protection from external damages.

(iv) Consolidated and revised instructions for cable construc-
tion works have been issued.

(v) Various motivational schemes have becen impiemented
in the form of “Sanchar Doot Award” at national level
and other awards at circle and district levels.

(vi) Introduction of computers in the managements of informa-
tion system, material management. personal management,
records etc. are under way.

[Ministry of Communications (P&T Board) O.M. No. 20-4/84-PHM
dated 15-2-1985].

Recommendation

From a note furnished by the Ministry, the Committce note that
there are detailed instructions for linking repeat faults and special pro-
cedure has been prescribed for their clearance. However, the Com-
mittee observe that as conceded by the Secretary, Ministry of Com-
munications, in actual practice, repcat complaints are not unoften
“linked up”. When asked whether he was aware of cases in Calcutta
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.where in spite of repeated complaints for the same fault, neither the
fault was rectified nor the repeat complaints were linked up, with the
result that the subscriber, in sheer disgust, came 1o the conclusion that
there was no point in pursuing the complaints, the Secretary, Ministry
of Communications conceded by saying “Calcutta is one city where
this has been happening. It is not the case with all the cities”, This
is a sad commentary on the functioning of the Telephone Department.
The Committee desire the Telephone Department to make resolute
cfforts to improve the position in this regard. In particular, the De-
partment should ecnsurel that repeat complaints are cleared at the ear-
liest and the Departmental instructions in this regard are followed by
the lower formations ip lette: and spirit. The Committee were informed
in evidence that telephone fault control systein was proposed to be
computerised. A beginning would be made with the four metropolitan
cities and it would be made with the four metropolitan cities and it would
be later extended tc other cities. The Committee desire that this should

be done without delay.

[Sl. No. 20---(Para—4.21) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

Action Taken

Detailed instructions for tlinking the repcat faults and special pro-
cedure has already becn prescribed bv the Department for their clear-
ance. In order to exercise further check on repeat faults. the Depart-
ment is taking action to computerise the fault contral system. The
Department of Electronics has recently cleired the project for instal-
lation of such computers in the four metropolitan cities of the country, It
will take approximately two vears to instal these computers.

[Ministry of Communications (P&T Board) O.M. No. 20-4'84-PRM
dated 11-12-19%4].

Recommendation

As to the overall performance of the Telephone Department in the
country as a whole, the Secretary. Ministry of Communications ‘con-
ceded in evidence that “in many cases the system is deteriorating and
it is a failurc”. When asked whether it was a fact that in Delhi some
time it takes more than two hours to get a telephone number, the
witness stated, “1 am in no position to delay these allegations™. The
Committee would not like to add anything in view of the very straight
forward admission made by.the Secretary. Ministry of Communica-
tions. They would only like the Department to make persistant and
determined efforts to improve the position. After all. in the recent
ASTAD and NAM, the Telephone Department had given a very good
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account of itself. The Committee expects constant vigit to ensure

sustained good performance at all times and not only on special
-occasions, ‘

[SL. No. 21 (Para 4.22) of Appendix V of 191st Report of PAC
7th Lok Sabha)l.

Action Taken

Tasks of personnel at various levels dealing with maintenance of
external plant, frequency of inspection and implementation have becn
specified and are under issue to the field units,

‘Service information network’ has been established to receive the
report on parameters of services from various telephone districts and
other state capitals. The report is constantly monitored and necessary
follow up action is being taken. This service information network
is being augmented further by introduction of computerised system.

However, it may not be out of place to mention thai instances of
excellent performance of P&T Department during NAM., GHOGAM
and ASIAD etc. are primarily due to making all the inputs required
available without any delay, This situation does not exist in the nor-
mal functioning of the Department.

[Ministry of Communicatons (P&T Board) O.M. No. 20.7 83.
PHM (Pt.) dated 30-11-1984].

Recommendation .

Replies to Audit Paragraphs are to be given within a period of six
weeks. The Committee regret to observe that in spite of assurance
given by the Secretary. Ministry of Communications, replies to most of
the audit paragraphs were not given within the prescribed pericd.
Such delays should be avoided in future.

[Sl. No. 22 (Para 5.5) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

Action Taken

Instructions are noted. In most cases information has to be ob-
tained from field units and this takes sometime. However, snitable
instructions have been issued to all Heads of Circle to avoid delay in
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replying draft audit paragraphs. A copy of the latest circular issued
in this regard is enclosed.

[Ministry of Communications (P&T Board) O.M. No. 28-1{84-B
dated 5-11-84]

V. Devarajan D.O. No. 28-1:84-B
Member (Finance)

O o the Director General

Posts and Telegraphs

New Dethi-110 001

Dt. 10-7-1984

My dear—————.

The importance of Draft Audit paras and the need to send the
full information to the Directorate on the Draft Audit paras received
by the Circle has been emphasized time and again. Even last year
Shri T. S. Subramaniam. Member (TD) wrote to all heads of Circle«
vide his D.O. No. 801-1:82-TPS dated 22nd January, 1983. In-
spite of these instructions, information on draft Audit paras is not
received in time in all cases with the result that the Directorate’s reply
could not be sent within the specified period.

During the last two years, the Public Accounts Committee has
been particularly critical of the delay in replying to draft Audit paras,
1 would, therefore, request you to immediately review whether there
are any drd#ft Audit paras pending in your office and if so, have them
rephed immediately. You may also take appropriate measures to
ensure that the draft Audit Paras are handled on priority at each' stage.

Yours sincerely.
Sdi-
(V. DEVARAJAN)

Shejf——oe



CHAPTER III

RECOMMIENDATIONS OR OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE
REPLIES RECEIVED FROM GOVERNMENT

Recommendation

In their successive Reports, the Public Accounts Committee have
expressed concern over heavy arrears of telephone revenue. In their
64th Report (Seventh Lok Sabha), they had regretted to observe that
inspite of their recommendations and the claim made by the P&T Board
that the Departmental procedures for periodical and systemdtic review
of outstandings at various levels, the position was deteriorating. As
against arrears for more than three months amounting to Rs. 18.26
crores as on 31-3-1980, and Rs. 18.42 crores as on 31-3-81, the
arrears upto December, 1981 as amounted to Rs. 17.01 crores. Of
the arrears as on 31-3-1982 Rs. 5.80 crores reldted to bills issued
during April. 1981 to December, 1981 and Rs. 11.21 crores to bills
issued upto and including 1980-81. Thus there has been no tangible
improvement in the position. The Committce take a serious view of
the old arrears, some of which date back to the year 1972-73. The
Departmental procedure demands that telephones should be disconnect-
ed for non-payment of duecs, between 30th and 35th day from the
date of issue of the bill, after reminding the subscriber, The Committee
therefore, wonder why there should be such a huge accumulation of
dues. It is more than two years since the Committee had recommended
that to deal with the problem of arrears on a continuous basis, a sepa-
rate cel] should be set up in each telephone districts. Although this
was accepted by Government, the Ministry of Communications are y=t

to place the matter before the Cabinet for approval. The Committee
hope that the Cabinet will soon accord its approval to the proposal.
The Committee desire that the Department should tackle the problem
of arrears, particularly old cnes, with vigour and dectermination and
liquidate the arrears under a time bound programme. The Committee
desire that Heads of Circles:Districts should be made personally respon-
«ibie for ensuring this.

[Sl. No. 9 (Para 2.21) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

26
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Action Taken

It is true that in absolute terms the 3 months old telephone revenue
arrears had increased from Rs. 18.26 crores on 30-6-80 to Rs. 18.42
crores on 30-6-81.

In this connection. it is submitted that the magnitude of the arrears
has to be viewed in the background of huge @mounts of bills issued dur-
ing each year. The arrears reported represent the cumulative arrears in
respect of the bills issued ovr decades. For xample during the period
from 1-4-70 to 31-3-82, the department had issued bills to the extent
of 4078.24 crores and the 3 months old arrears pending recovery out
of the bills issued was only 21.28 crores as on 30-6-82. This works
out to only 0.52% of the bills issued.

The progress of issue of bills, collections and recoveries thereafter
are indicated below:—

Rs. in Croves

A ool b enacd from1-4-7 Amonst uwomo rhe ol P resrtge of
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Up o aghe-by . . . R W | 26506 057
Upto tniig-tiy 57.63,097 2211 ATt

:
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The above figures will clearly establish that the Department has been
able to recover more than 99% of the bills issued over the years, This
is despite the fact that during the recent years, the amount of bills issued
has gonc up considerably. From Rs, 124 crores in the vear 1970-71.
the value of bills issued has risen sharply to Rs. 893 crores during the
year 1983-84,

The amount billed year-wise since 1979-80 till 1983-84 is given
below:—

Rs. in crores

1979-80

508.69
1980-8 1 561.94
198:-82 670.65
198283 807.50
1983-84 898.23
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It will be appreciated that inspite of this substantial rise in the
amount billed, the same percentage of collection efficiency has been
maintdined by the Department. It is a fact that a small percentage of
the amount billed remains outstanding in respect of each year. In this
connection, it is pointed out that the department renders service first
and collects the charges later. In this process a certain percentage of
the dues remdin unrealised due to various factors such as disputes in
the bills, litigations or the firms going under liquidation or ceasing to
exist or disputes by Political parties about the liability etc. Once the
telephone is disconnected for non-payment the department has no
means of recovery except by way of persuasion and persondl contacts.
Litigation as a means of recovery of dues is not only slow but also not
always feasible nor successful.

It may be pointed out that the telephones dre provided to subscribers
without taking any security from them except by way of a small amount
as advance rental but on the other hand, unlimited credit to subscribers
is extended by permitting the subscribers to book any number of foreign
cdlls, foreign phonograms, trunk calls and also make unlimited number
of local calls and STD calls.

The department, therefore, suffers from a handicap. We have no
means of becoming aware of the closure of the firms till it becomes too
late and the realisation of dues from closed firms even by legal action
has not been possible. A number of instances where the subscribers
abscond after beoming defaulters has also occurred. 1In spite of all
these odds, the fact that we have been able to recover more than 9%
of the bills issued goes to show the efficacy of the collection machinerv.
It may not be out of place to mention that even the best organiszd com-
mercial firms provide for 2% bad debts whereas the percentage of dues
remaining unrealised is much less than this, The department considers
all dues as recoverable till they are realised or written off as a last
resort. A

The Committee has expressed the view that because the departmental
rules provide for disconnection of telephones for non-payment by th.
35th day from the date of issue of the bill, there should be no hez-
accumulation of arrears. As expldined above, the department usc:
disconnection of telephones only as a means to expedite payments, but it
may be appreciated that disconnection by itself will not redlise the due-
Once the line has been disconnected. we have no hold on the subscriber
if he does not want to get his telephone restored. Personal contacts with
the subscribers after disconnection do help in realising the dues, but
only to a very smdll extent. Litigation also is not always feasible. The
department therefore, has to allow for a percentage of dues remainin
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unrealised. Our efforts have always been to keep this percentage «i a:
low a level as possible. The arrears brought out in the report represent
the cumulative arreas in respect of the bills issued over decades. Viewed
in this perspective, the performance of the department in the collection
of telephone revenue cannot be considered as bad.

The recommendation of the PAC for creation of cells in the Tel-
phone Districts to monitor the liquidation of drrears continuously was
accepted and the proposals were also got approved by the Minister
(Communications), but unfortunately they could not be processed be-
cause of the Govts. ban on creation of new posts, However, the case is
being sent to the Cabinet now for consideration along with an extract
of PAC’s observations thereon. As soon as the sanction for the posts
is received, the Cells will be created.

[Ministry of Communications (P&T Board) O.M. No, 23-23:84-TR
dated 18-10-1984].

Recommendation

The Committee observe that as in the past Delhi accounts for the
largest amount of telephone cutstandings followed by two other metro-
politan cities—Bombay and Calcutta. The up-to-date telephone drrears
of Delhi metropolitan city as on 31-3-1982 amounted to Rs. 1174.36
lakhs as against telephone arrears of Rs. 564.80 lakhs and Rs. 520.41
lakhs in case of Bombuy and Calcutta metropolitan cities,
respectively. What 15 particularly disturbing about the tele-
phone outstandings of Delhi is that an overwhelming proportion of it
is more than one year old. One of the main reasons given by the
Department for the heavy outstandings in Delhi is that for some tim:
before 1978 the Department faced the problem of obtaining comput--
service for preparation of telephone bills, with the resuit that not only
billing. but even accounting and recovery got into heavy arrears. The
Committee are surprised at this explanation for, as they find from th?
Ministry’s note. the issue of billc stabilised with the Department's enter-
ing into @ contract with a private agency for telephone billing and
accounting work in February 1978 and the arrears are claimed to have
been “pulled up in a phased programme by March 1979”. As the Com-
mittee observe, five years have since eldpsed and it should have bee~
possible for the Department by now to collect the telephone arrear:
which had got accumulated duc to delay in inssuance of bills caused b
non-availability of computer ‘service for some time before 1978.

[S. No. 11 (Para 2 23) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].
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Action Taken

It is true that the telephone revenue arrears in Delhi Telephone
District continue to be more than the arrears in. other Metro Districts.
On account of special eftorts made by the department including creation
of special cells to monitor the drrears for sometime the increasing trend
“in the arrears has been arrested and it is now on the decline. The 3
months old telephone revenue arrears as on 1-7-82 in Delhi District
amounted to Rs. 9.21 crores which declined to Rs. 7.84 crores o
1-7-83. On 31-3-84, the 3 monthg old arrears have been reduccd
further to Rs. 7.50 crores.

2. As recommended by the PAC, proposal for crediion of ceils
continuous monitoring of the arrears in cach of the areas of Delhi anu
other metro districts js being processed for submission to the Cabinct
for approval. 1t is hoped that with the creation of the cells the arrears
in Delhi will be liquidated as carly as possible.

3. As regards the arrears which got accumulated duc to non-avail-
ability of computer time in 1976-77, it i< pointed out that by March,
79, the billing and accounting work which fell into arrears wis pulle !
up. By putting in special efforts, the arrears in respect of bilis issul
for the period from 1976-77 tc 1978-79 have been reduced to 1,327
of the amount billed for, as shown below, The recovery of revenuy has
been to the extent of 98.68% .

Rupees in crores

Year Aroret Anwwunt  Percent-
bille:d outstond-  age of
ine us on amount
a1-3-1084. oat-
stunding

1976-77 . . . . . . . . . o7 fe o g

1977-76 . . . . . . . . ange e a-fi=

1978-79 . . . . . . . . . 56 55 06y 1-32%,
33 61 1°56

The above figures will show that Delhi Telephones has been able
to settle more than 987 of the bills issued. but it takes a little longer
time than metro districts, because most of the arrears pending in Delhi
Telephones are in respect of closed connections and recovery of such
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arrears is generally slow and time consuming. However, the perfor-
mance of Delhi Telephones is being closely watched.

[Ministry of Communications (P&T Board) O.M. No. 23-25 84-TR,
' dated 3-8-1984]

Recommendation

2.24 Another aspect to which the Committee would like to draw
attention is that ulthough the decision of computerise the billing in
nictropolitan cities was 1aken in 1974 and although lakhs of telephone
bills are issued in the metropilitan cities of Delhi, Bombay, Calcutta and
Mudras, the Department has all along depended upon computers of
outside agencies for preparation of such bills. From a note furnished by
the Ministry in the context of inventory control, the Committee observe
that in 1974 the Department had appointed a private company of Bom-
bay consultants to undertake & feasibility study of the computer require-
ments of the Department. The consultants submitted their report in
February, 1976 listing out the areas which deserved to be considered
ror computerisation on highest priority, Telephone billing was one of
the arcas meriting highest priority. The Committee regret to observe
that although more than eight years have elapsed since the consultants
gave the report. the Department is stil] lost in procedural formalities.
After the receipt of the report of the consultants, the Deparment hud
tuken five years to get Cabinet approval for the inst:Moiion of In-house
computer systemt for the four metropolitan districts, and even after tk.
spening of the tendery lor computers in January 1982 matter is still at
<onsideration stage-now under the considerition of the Technical Eva-
leation Committtee of the Department of Electronics. The lackadisica
nanner in which the Telephone Department had acted in this case is
sad commentary on the functioning of the Department which is sup-
posed  to be run on commercial lines, The Commitiee desire that the
inatter should now be finalised without anv further delay so that the
Derortment beeome self-reliant in this field and charces of recurrence

£ the tepes of ddwations which occurred in Delhi in the 70s may be
ebhvinted.

fSI. No. 12 (Para 2.2.8) of Appendix V of 161st Renort of PAC (7th
Lok Sabha)l-

Action Taken

1. Telephone billing has been computerised in all the Metro Districts

and Telephene bills dre at present issued by utilising computers of out-
side agencies. -
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2, The P&T Board approved the installation of In-house computer
systems in the four Metropolitan Telephone Districts of Bombay, Cal-
cutta, Delhi and Madras in 1978. However, before commencing the
project the cledrance of the Ministry of Labour had to be obtained due
to likely impact on future emplovement of staff. The clearance of Public
Investment Board and finally of the Cabinet had to be obtained as the
project exceeded the financial powers of the P&T Board. The dpproval
of the Cabinet was received in July 1981. The import of computers
is required to be processed through Department of Electronics.

3. The Department of Electronics (D.O.E.) have to follow the
following procedure before approving the computer for any organisation.
Global tenders are cdlled for and the tenders are first evaluated by
Technical Evaluation Committee (TEC) constituted by DOE taking into
account the Hardware and Software requirements of the organisation.
The final recommendations of the TEC has to be approved by an Ap-
proval Committee. In the present case the global tenders were floated
in November 1981, opened in January 1982 and TEC have given their
final recommendations to DOE on 5-4-83. The Department of Elec-
tronics has now only accorded clearance for the import of ICL-295%
computer systems vide letter No. 7(7)|83-Computer dated 21]23-6-84.

Thus it may be seen that the delay is not procedural but due to the
different steps to be taken before introduction of a new technology. The
P&T Department has all along acted with & sense of urgency: but the
progress has been somewhat slowed down by the delay on the part of
D.O.E. to communicate the clearance.

Now every effort will be made for the speedy implementation of the
project. ..

[Ministcy of Communications (P&T Board) O.M. No. 5-5/84-Compu-
ter (Pt) dated 6-9-84].

Recommendation

The Committee observe that bills under dispute generally
emanating from over-billing represent one of the most important
factors responsible for telephone arrears. The Committee do not
have break--up of the data as to how much of the total outstandings
of Rs. 17.01 crores upto December 1981 related to bills under dis-
pute. But, from a statement of telephone bills each of Rs. 50,000
and above outstanding in Delhi as on 30-9-1983, the Committee
observe that almost the entire amount of outstandings of Rs. 58.42
1akhs Is on account of disputed bills (including cases taken to courts)
or bills ender correspondence. This is true of all categories for which
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information has been turnished, viz. (i) Governmen:, (u) puvate
business, (iii) public sector undertakings, (1v) 10:€1gn clibassies
and (v) individuals. During the year 1Y31-52, as many as 39,105
complaints of overbilling were received by the Deparument. This
ﬁgure does not include the complaints received frem Dellu, West
Bengal, North-East Gauhati, Tamil Nadu, Agra and Bangaiore
Telecommunication circles;Telephone Distiicts. The above figures
indicate that the problem of overbilling has assumed serious pro-
portions. Apart from the fact that it is one of the most mportant
factors responsible for heavy arrears of telephonc revenue, it has
involved the Department in a large number of cuses of litigation,
leading to unnecessary waste of Government time and money. As
on 1-7-1982, there were as many as 1076 cases under litigation in-
volving an amount of Rs. 67.86 lakhs as against 909 cuases involving
an amount of Rs. 54.00 lukhs as on 1-7-1981. In the opinion of
the Committee, it is of paramount importance for the Department to
cnsure correct billing. From a note furnished by the Ministry, the
Committee observe that an equipment for Automatic Message Ac-
counting System (AMAS) has been jointly developed by the Tele-
communication Research Centre and d private firm of Bangalore.
This equipment gives full details of STD calls made by a subscriber
who wants such a facility. According to the Ministry, the field trials
have been successfully conducted in a telephone exchange at
Bangalore and action has been taken to order 20 units of the equip-
ment for using in 10 Crossbar and 10 Strowger exchanges. The
equipment is expected to be commissioned progressively during a
period of about two years after placement of orders. The Committee
wou'd like to watch the working of the Automatic Message Account-
ing S<tem. 1In addition, the Committee would like the Telephone
Depaiment to rigorously enforce the existing measures to prevent
walpractices leading to excess billing complaints, such as, sealing
of meters. locking of distribution points and formation of mobile
vigilanee squads.  TIf in spite of these measures, anv complaints of
excess billing are received. it should be the duty of the Department
to attend to them with all despatch. and wherever warranted. to
afford immediate relief.

TS1. No. 13 (Para 2.25) of Appendix V of 191st Report of PAC
(Seventh Lok Sabha)l.

Action Taken

The disputes in the bills are made by the subscribers when they
feel that the number of calls charged in the bills are more than they
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had anticipated. The percentage of the excess metering complaints
is less than 1 per cent of the bills issued as may be seen from the
figures given below,

Yoor No. of bills issued  No. of exXeess Percent: ge
metering of
complrints complaints

1979-80 . . . . . . . 1,50,97,000 1,35,000 0.75
1980-81 1,87.19,000 1,34,000 0.72
1g81-82 .. . . . . . 1,97.85,000 1,87,000 0.9¢
19d2-83 . . . . . . . 1,38,01,095 80,000 0.53
1983-84 . . . . . . . 1,48,52,205 1,07,204 0.7,

2. The bills are issued for the actual number of calls metered on
the subscriber’s meter as intimated by the exchange.

3. Though all compluints rceived on excess metering are thorough-
ly examined and rcbat> relief wherever found justified allowed, the
department cannot possibly prevent the subscribers going te  the
court. As the court cases tuke a long time to settle, the recovery of
dues is also held up ti'l the final decision of the court is received.

4. The units have heen instructed to exercise great care in pre-
paration of bills to avoid clerical errors leading to wrong billing of
subscriber.  Cases wher~ wuch errors are found to be due to negli-
gence f uny official. <crious view is taken and  delinquent official
pulled up.

5. Automatic Message Accounting (AMA).

Equipment has been under development and orders were placed
for fitting <ix exchang:c in the country with the AMA for cxtended
field trial and evaluotion of its efficacy in practice. Their commis-
sioning and functionina will be monitored with a view to cxtend it
to 14 more exchanees and finallv to as many as exchanges possible
on successful completion of the tribals.

Instructions in respect of dealing with the excess meterine com-
plaints  have a'readv bheen issued to the field units vide DOP&T
letter Wo. 11-579-PHM(Pt)y dated 16-4-80. However.  vide
DGP&ET letter No. 20-7'83.PHM dated 26-7-84. the field unit- have

once again been nskerd th+t these instructions should be adhered to
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strictly so that the mal-functioning leading to excess billing comp-
plaints can be prevented.

[Ministry of Communications (P&T Board) O.M. No. 23-27|84-TR
dated 30-11-84].

Recommendation

The Committee note that at present there is no time limit for
sending bills in respect of old arrears. The Committee would like
the Ministry to examine whether, in the interest of both efficient
working of the Department as also carly clecarance of arrears, a time
limit for sending bills of old arrears could not be imposed.

[SI. No. 16 (Para 2.28) of Appendix V of 191st Report of PAC
(Seventh Lok Sabha)]

Action Taken

The recommendation of the Committee for fixing time limit for
sending bills in respect of old arrears has been carefully examined.
The bills for the servicas provided arc sent to the subscribers on pre-
scribed due dates. It is possible that some subscribers do not.receive
the bills either due to loss in Postal transit or due to shifting of the
premises before the intimation of shifting reaches the billing depart-
ment.  Sometimes the bills could also be misplaced by the subscriber
and forgotten. 1In such cases. if the bills continue to remain outstand-
ing duplicate bills are supplied to the subscribers on their requests.
Therefore. the furnishing of duplicate copies of bills for pending old
arrears cannot be construed as belated preferment of the claims,

Instances are also there when due to some administrative lapses,
the information regarding the provision of telephones or  other
services do not reach the billing department,  Thev come to light dur-
ing internal checks or audit checks. Though we take steps to ensure
that omissions to issue bills do not occur. in a large organisation
like P&T Department some slippages or human failures at some stage
or other occur despite the various safesuards inbuilt in the svstem.
It will not be possible to predict the time limit within which such
errors can be detected. Tt will. therefore. be difficult to prescribe a
time limit for preferring of the claims.

However, to ensure tho: delavs do not become a routine affair.
we are issuing instructions to all the Units thet any claim which has
not been preferred on the party for 3 vears from the date of its be-
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coming due a report should be made to Heads of Circles|Districts
explaining the circumstances under which the bills could not be sent
to the party in time and also the action taken against the officials at
fault. Such cases will be examined carefully by the Heads of Circles]
Districts and procedural defects if any will be rectified. By this we
hope to reduce the incidence of belated claims if not eradicate it

altogether.

[Ministry of Communications (P&T Board) O.M. No. 20-30{84-TR
dated 18-10-84)1.



CHAPTER 1V

RECOMMENDATIONS OR OBSERVATIONS THE REPLIES TO
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE
AND WHICH REQUIRE REITERATION

Recommendation

A trunk automatic exchange (TAX) with an equipped capacity
of 1200 lines was installed at Vijayawada in October 1977. Based
on un estimate made in October 1973, the first expansion of Vijaya-
wada TAX by 800 lines (from 1200 to 2,000 lines) was sanctioned by
the P&T Board in January, 1978 at a cost of Rs. 79.50 lakhs. The
work on the expansion of the capacity was taken up in June, 1978,
and the expanded capacity was commissioned in May, 1980. In
May, 1980, the TAX was loaded 1o the extent of 718 lines and even
by November, 1981 the total utilisation was 906 lines only. Even
while the work on the first expansion was in progress (September,
1978), the Department proposed further expansion of the capacity
of the Exchange by 1000 more lines, i.e. from 2000 to 3000 lines.
The project was sanctioned by the P&T Board in November, 1979.
By November 1981. equipment worth Rs. 102.88 lakhs for the
second expansion had been received and the building in which the
equipment for the expansion was to be installed had also been com-
pleted by December. 1981 at a cost of Rs. 9.25 lakhs. However.
due to anticipated traffic not coming upto expectation. equipment
worth Rs. 102.88 lakhs received for the second expansion was not
installed and the building with electric installations. in which the
equipment was to be installed, also remained vacant.

'Sl. No. 1 (Para 1.36) of Appendix V of 191st Report of PAC
(Seventh Lok Sabha)].

Action Taken

Out of 698 ABU frames. 494 frames have been identified to be
diverted to other projects. Instructions have been issued to concern-
ed Heads of Cricles for arranging the diversion vide letter No.
262-3182-TPI(XK) dated 19-7-84 and subsequent clarification
letter No. 262-3!182-TPL(XK) dated 17-8-84. Regarding remain-
ing 204 frames, Mis. TTI is being pursued to identify the projects
where these equipments could be diverted. In view of the policy of
the Deptt. to introduce digital electronic equipment in the net-work.

37
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new orders for cross-bar TAX equipment are not being placed  wiia
Mjs. ITL. Consequently, diversion of the remaining equipment nuy
take more time.

This has been seen by Audit vide their U.O. No. RRII 2¢(d}
2150{1320 dated 16-10-84. However, they desired detuils of utilisa-
tion of the building constructed at a cost of Rs. 9.25 lakhs. This will
be done.

[Ministry of Communications (P&T Board) O.M. No. 262-3182-TPC
(XK) dated 16-10-84].

Recommendation

The Committee are distressed over the manner in  which the
P&T authorities had all along acted in this case. The capacity of u
TAX is planned to cater to the requirements of two to threc ycurs
from the date of commissioning. The Vijayawada TAX was installed
in October 1977 with a capacity of 1200 lines. In May 1980, '.c.
two and a half years after the date of its instaliations. the utilised
capacity was only 718 lines, i.e. less than 50 per cent of the then inst.
led capacity. Even by November, 1981, i.e. more than four yeurs
after the installation of TAX. the total utilisition was no more thon

It is not clear to the Committee why the Department thould
rushed with the first expansion without ensuring optimum utilicon
of the original capacity. Further the Committee are vnable to under-
stand how the P&T Board in November, 1979 sanctioned g furiher
expansion by 1000 lines (ie. from 2000 to 3000 lines) when the
actual utilisation of the Vijayawada TAX just one morth before wa.
no more than 718 lines which was below the original cupacity,  The
redeeming feature of this repeated failure is that before installing
equipment received for the second expansion. the Department  hiad
a review made which showed that their calculations as tn 1 fic
demand had been highly overpitched. and cquipment worth over o
crore of rupees which was lving idle for over two vears is now »ro-
_nosed to he diverted to different stations all over the country.  Wkils
the Committee are unhappy to note that due to hiehlv  unrealistic
demand assessment and defective planning there is now no alternative
hut to divert the equinment. thev desire that the whole procesc of
diversion should be completed within a period of <iv  moanthe fam
the presentation of this report.

fS1. No. 2 (Para 1.37) of Appendix V »f 197st Renpart of PAC
Tth T ol Siabha?
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Action Takepn

Out of 698 ABU i1rames, 494 tiames have been identified to be
diverted to other projects. Instructions have been issued to concerned
heads of Circles tor arranging the diversion vide letter No. 262-3|82-
TPL (XK) dated 19-7-84 and subsequent clarification letter No.
202-382-TPL(XK) dated 17-8-84. Regading remaining 20+
frames, M/s UTL is being pursued to identify the projects where
these equipments could be diverted. ln view of the policy of the
Department to introducc digital electronic equipment in the net-work,
new orders for cross-bar TAX equipment are not being placed with
Mis. ITL.  Consequently, diversion of the remaining equipment may
take more time,

This has deen seen by Audit vide their U.O. No. RRII2(d)
21301320 dated 16-10-84. However, they desired the final report
to be sent to PAC Audit after completion of the process of diver-
<ion of equipment, since PAC wanted the diversion to be completc:
within 6 months i.e. by 26th October 1984, The final report will
¢ Turnished cfter the diversion is completed.

T
%]

[Ministry of Communications (P&T Board) O.M. No. 262-3'82-TPC
(XK) dated 16-10-841,

Recommendation

“The Committee are unable to understond why the P&T Depart-
ment should not have so planned the first expansion of the Vijaya-
wada TAX from 12Q0 to 2000 lines that commissioning of this ex-
pansion shouid have synchronized with the automatization of the Jocal
excianges which would have been connected to the STD actwork
and the commissioning of other trunk automatic exchanges in  the
country. In his evidence before the Committee. Member (TD) con-
ceded that the automatic total switcking equipment and transmission
equinment which' should have been installed in 1979 before  the
commissioning of the first expansion of th2 Trunk Exchange was
exracted to be installed in 1983, However. Lie pleaded in extenuation
that this could not be done on account of inadequate availabilitv of
the equipment from indigenous sources. In the opinion of the Com-
mittee, it was a maior planning failure on the part of the P&T Direc-
torate not to have taken into account the supply position of the
equipment so essential for the fuller utilisation of the capacitv of the
Vijayawada TAX. In his evidence before the Committze. the Secre-
tary, Ministry of Communications conceded that there was lack of
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proper planning on the part of the Department which had resulted
in the gross under-utilisation of the Vijayawada TAX thereby denying
the subscribers of the facility of making calls for outstations. ‘Lhe
Committee were informed in evidence that if the Department could
add 756 circuits, the utilisation of the line capacity of Vijayawada
TAX would go up from the present 1100 to 1730, giving a utilisation
percentage of over 85, The Committee desire that both in the interest
of fuller utilisation of the available capacity of Vijayawada TAX as
also in the interest of better service to the subscribers of the local
outlying exchanges, immediate steps should be taken to provide the
necessary equipment at the earliest.”

[Sl. No. 6 (Para 1.41) of Appendix V of 191st Report of PAC
' (7th Lok Sabha)].

Action Taken

“Utilisation of Vijayawada TAX has gone up from 1138 lines in
September, 1983 to 1303 in May 1984. -

Further utilisation of Vijayawada TAX depends upon availability
of MUX equipment. 1200 groups of imported MUX equipment was
earlier anticipated in 1984-85. This is now expected in 1985-86. Case
for further import of 4671 groups of MUX equipment is under pro-

9

CEsS.

[Ministry of Communications (P&T Board) O.M. No. 262-3/82—~-
TPC (XK) dated 16-10-84].

Recommendation

So far as clearance of faults is concerned. the overall performance
of the Telephone Department can hardly be considered to be satisfuc-
tory. But, among the four metropolitan cities. the best performance
was that of Madras which was able to clear 91.4 to 96.6 per cent of
the reported faults within two calendar days of the complaint. Delhi
came next having cleared 80.5 to 86.1 per cent of the reported faults
within two calendar days of the complaints. Bombay, having given u
highly creditable performance of 94 per cent within two calendar duvs
in 1981-82 came down to 78.1 per cent in 1982-83. The worst was
Calcutta where only 66 to 67.2 per cent faults could be cleared withiﬁ
two calendar days of the complaint. There 7.3 to 16.7 per cent faults
cguld not be cleared even within 7 days of the complaint. The reason
given by the Department for slower pace or clearance in Calcutta is
higher percentage of cable breakdowns caused by thefts and da:mvé
by other utility agencies. Another noticeable aspect was that ‘tf;e



41

fault clearance position by and large deteriorated in all the four metro-
politan cities, although markedly in case of Bombay. The Committee
would like the Telephone Department to make all out efforts to reduce
significantly the average time taken for the clearance of faults in all
telephone districts.

[SL. No. 19 (Para 4.20) of 191st Report of PAC (7th Lok Sabha)].
Action Taken

Instructions have already been issued to Heads of four metro tele-
phone districts for speedy clearance of telephone faults vide letter
No. 7-6/84-PHM, dated 17-8-84.

[Ministry of Communications (P&T Board) O.M. No. 20-4|84—
PHM dated 16-11-84].



CHAPTER V

RECOMMENDATIONS OR OBSERVATIONS IN RESPECT OF
WHICH GOVERNMENT HAVE FURNISHED INTERIM
REPLIES

Recommendation

The Committee observe that as against the 2000 lines capacity
available at Vijayawad1 TAX xince May, 1980 and 2000 line capa-
city planned under the second expansion, only 1100 lines have so far
been utilised. The explanation of the Ministry of Communications for
the gross under-utilisation of capacity of the Vijavawada TAX is that
the P&T Department's traffic Torecast was dependent upon automati-
sation of the local exchanges. which would have been connected to the
STD network and commissioning of the related trunk automatic ex-
changes in the country. Due to inadequate availability of both local
and trunk automatic switching cquipment from indigenous sources.
the net work of trunk automatic exchanges could not be planned. Re-
liable transmission system like microwave co-uxial UHF  and  the
associated multiplexing equipment have been in short supply  from
indigenous sources and therefore the various routes could not  be
commissioned with adequatec number of transmission circuits. Accord-
ing to the Ministry another reason for under-utilisation of the capacity
of Vijayawada TAX was that requests for STD barring from subscri-
bers have been far more than expected. resulting in materialisation of
loss demand than anticipated. It is apparent to the Committed from
the facts of the case that there was. one the one hand. unrealistic
estimation and on the other, lack of proper planning.

[Sl. No. 3 (Para 1.38) of Appendix V of 191st Report. of PAC
(7th Lok Sabha)1.

Action Takep

The points brought out in these paras relating to the shortcomings
in the traffic forecast and lack of organisational set up in the P&T
Directorate for carrying out traffic projections based on updated data
and periodical reviews indicate th: factual position. Tn order to over-
come this deficiency a proposal to strenpthen the trafiic forcasting celt

49



43

in the P&T Directorate has been drawn up and efforts are being made
to get this proposal approved and implemented as early as possible.
While some adjustment in the assumptions for forecasting has been
made based on the recommendation of the Trunk planning group,
more detailed review of the assumptions for forecast for future traffic
would be possible after the proposed strengthening of the traffic cell
of the P&T Directorate.

“This has been seen by Audit vide their U.O. No. RR.II 2(d)2150°
1320 dated 16]10{84. However. they desired that details of streng-
thening the traffic forecasting cell of the P&T Directorate may be
furnished. This will be done when finalised™.

[Miristry of Communications (P&T Board) O.M. No. 262-3 82- -
PTC(XK) dated 16-10-84].

Recommendation

As to the demand assessment for the first expansion (from 1200
to 2000 lines), the Committee observe from a note furnished by the
Ministry that it was based on the data collected in January 1972 and
projected to 1978. This gave terminating capacity of 1843 circuits
for parcnting seven stations to Vijaywara TAX. The demand assess-
ment for the second expansion (from 2000 to 3000 lines) was based
on traftic data collected in 1678 and projected to 1982 for parenting
12 stavons to Vijayawada TAX. The projection was inter-alic based
on the assumption that there would be full inter dialling between all
stations to be connected to the TAX network and that all the sub-
scriber< would avail themselves of STD facility. How wrong the P&T
authorities were in their assumption can be seen from the fact that as
agans! the provisions of ‘Zero® per cent STD barring under the system
of traffic load estimation made by the P&T Departinent, there was as
high a< 48.8 per cent STD barring in one of the stations parented to
Vijayawada TAX viz. Visakhapatnam. In Vijayawada itself, the
percentage of STD barring was 20.8. The traffic assessment system
followed by the Forecasting Cell of the Directorate suffers from another
defect also. The traffic projection which is made on the traffic data
collected several years before the start of a work is not reviewed in
the light of actual traffic growth. Tn fact, there is no organisational
set-up in the Directorate for carrying out such reviews. Nor is there
any system of continuous monitoring o traffic growth. With a demand
forecasting system based on very old data. unreviewed in the light of
actual demand growth. together with highlv unrealistic assumptions,
the wide variations between traffic demand assessments made bv the
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Forecasting Cell and the actual traffic materialisation should hardly

cause any surprise.

[SL. No. 4 (Para 1.39) of Appendix V of 191st Report of PAC
7th Lok Sibha)].

Action Taken .

The poinis brought out in these paras relating to the shortcomings
in the traffic forecast and lack of organisational set up in the P&T
Directorate for carrying out traffic projections based on up dated data
and periodical reviews indicate the factual position. In order to
overcome this deficiency a proposal to strengthen the traflic  fore-
casting cell in the P&T Directorate has been drawn up and cfioits are
being made to get this proposal approved and implemented as early
as possible. While some adjustment in the assumptions for forecast-
ing has been made based on the recommendation of the Trunk plan-
ning group, morc detailed review of the assumptions for forecast for
future traffic would be possible after the proposed strengfhening of the
traffic cell of the P&T Directorate.

This has been scen by Audit vide their U.O. No. RRU 2(d)
21501320 dated 1¢-10-84. Howcver, they Jesired that the finul out-
come about future icrecasting system muav be intimated  to  them.

This will be doue when finaiised.

[Ministry of Communications (P&T Board) OM. No. 262-3'82.
TEC (XK) dated 16-10-847,

Recommendation

In a note fuinished to the Committee, the Ministry have now con-
ceded that as fur as possible. the capacity of a TAX to be installed
or expanded should match with the actual growth in  demand to
avoid either under-provisioning or over-provisioning, This is possible
by continuous monitoring ar.d review of forecast in the light of actual
traffic growth. The Ministry have stated that this is a complex exer-
cise, considering the size, complexity and the rate of growth of the
country’s network. The Trunk Planning Group of the Directorate
is reviewing the norms used at present for trunk traffic forecast. The
Committee trust that the shole drill will be completed at an carly
date and the cstimation norms and parameters suitably revised so as
to enable the Department to make realistic estimates in future. The
Committee desire that the Department should not remain content
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with mere refinements of estimation techniques and parameter; they
should continuously monitor the traffic growth and periodically review
the demand forecast in the light of actual traffic growth.

ISl. No. 5 (Para 1.40) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

Action Taken

The points brought out in these paras relating to the shortcomings
in the traffic forecast and lack of organisational set up in the P&T
Directorate for carrying out trafiic projections based on updated data
and periodical reviews indicate the factual position. In order to
overcome this deficiency a proposal 10 strengthen the traffic forecast-
ing cell in the P&T Directorate has been drawn up and efforts are
being made to get this proposui upproved and implemented as early
as possible. While some adjusiment in the assumptions for forecasting
has been made based on the recommendation of the Trunk planning
group, more detailed review of ihe wsumptions for forecast for future
traffic would be pussible ufter the proposed strengthening of the traffic
Cell of the P&T Directorate.

This hus beca seen by Audit wide their U.O. No. RRII2(d)
2130 1320 dated 16-10-82. However they desired that the final out-
come about future forecay =z < -t0m muy be intimated to them. This
will e done when finulised.

Minisary of Commuanications (P&T Bomd)y G.M. Neo 262-5 82-
I'PC (XK) dated 16-10-84)]

Recommendatijon

In a note furnished 10 the Committee, the Ministry have stated
that the extra cxpenditure involved in diverting the 1000-line equip-
ment from Vijayawada to other places is likely to be approximately
Rs. 24,000;-. 1In the opinion of the Committee, while calculating the
waste caused by unrealistic demand assessment as also defective plan-
ning on the part of the Department, not only transportation charges
for carriage of equipment from Vijayawada to other Stations should
be taken into account but also the loss represented by interest charges
on the locked up capital. As the equipment worth over a crore of
rupees ordered for the second expansion had remained idle for over
two years at Vijayawada. the loss on the basis of 10 perent per annum
would come to over Rs. 20 lakhs. Besides. as a result of under-
utilisation of the existing capacity of Vijavawada TAX there had been
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a shortfall in revenue. Based on actual traffic carried in March, 1983
the revenue comes to Rs. 368 lakhs as against the anticipated revenue
of Rs. 492 lakhs on the basis of full utilisation. The Committee
trust that the Department will draw upon their experience in the
present case and take care to avoid such costly lapse in future.

[Sl. No. 7 (Para 1.42) of Appendix V of 191st Report of PAC
(7th Lok Sabha)].

Action Taken

The department has taken note of the circumstances that led to
under-utilisation of Vijayawada TAX. Action has been initiated for
strengthening the trunk traffic cell which will enable continuous moni-
toring and analysis of trunk traffic which is expected to help in reduc-
ing to the minimum the over-provisioningiunder-provisioning of
equipment.

[Ministry of Communications (P&T Board) O.M. No. 262-3|82-
TPC (XK dated 16-10-84)]

New DELHI E. AYYAPU REDDY
August 6, 1985 Chairman,

Sravana 15. 1907 (S) Public Accormts Committee.




PART 11

MINUTES OF THE 4TH SITTING OF THE PUBLIC ACCOUNTS

COMMITTEE HELD ON 25 JUNE, 1985 (FN)

The Committee sut from 1000 hrs. to 1340 hrs.

1.

PRESENT
Shri E. Ayyapu Reddy—Chuirman
MEMBERS

Lol Sabha

. Shri Amal Datta

Shri Ranjit 3ingh Guaekwad

. Shrimati Probhawati Gupta

Shri Vilas Muttemuvar

. Shri G. Devaraya Naik

. Shri Rujmangal Pande

. Skrimati Jayanti Patnaik
. Shri Simen Tizpn

9. Shri Girdhari Lul Vvas

Rajya Sabha

. Shrimati Amarjit Kaur
2. Shri Nirmal Chatterjee
13.
4. Shri Ramenend Yadav

Shri K. L. N, Prasad

(Secretarial

. Shri K. H. Chhaya—Chief Financial Officer.

Shri R. C. Anand—Senior Financial Committee Officer.
REPRESENTATIVES OF THE OFFICE oF C&AG

T. M. George—Additional Deputy Committee and Auditor-
General of India.
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2. Shri M. Parthasarathy—Director of Audit Defence Serwvice.
3. Shri Harbans Lal—Director of Audit (CW&W).

4. Shri C. V. Srinivasan—Director of Audit (Air Force and
Navy). |

5. Shri S. Satyamoorthy—Jt. Director (Reports) Office of the
C&AG of India.

6. Shri Gopal Singh—Jt. Director of Audit (P&T).
7. Shri B. S. GillJt. Director of Audit, Defence Service.
8. Shri V. S. Jakhmola—Jt. Director of Audit (CW&M).

I. Consideration and adoption of draft Action Taken Report

The Committee considered the following draft Action Taken Re-
port and adopted the same with certain modifications/amendments
as shown ir Annexure I.—

(i) Action Taken on the recommendations contained in 191st
Report (7th Lok Sabha) relating to Expansion of Vijaya-
wada Trunk Auiomatic Exchange, arrears of telephone
revenue and excess billing. STD-barring and telephone
complaints.

* * #*

Regarding Para 1.9 (page 6) of the draft Action Taken Report at
(i) above, the Committee desired that the Secretary, Ministry of
Communications may bhe asked to clarifv the contradiction in the
figures of frames (963) cvailable at Vijayawada for diversion to other
exchanges ac contained in Paragraph 1.34 of 191st Report and figures
(698) now supplied by the Ministry in their action taken note on the
recommendation contained in Para 1.37 and to also furnish the capa-
city utilisation of Vijayawada TAX as on 30-6-1985. The Commitiee
authorised the Chairman to finalise paras 1.9 and 1.15 of the Report

on receipt of this informaticn.

The Committee also authorised the Chairman to finalise the Re-
port in the light of rodifications/amendments suggested by Audit as
a result of factual verification and present the same to the House.

* » L *
The Committee then adjourned.



ANNEXURE 1

List of modifications/amendments made by the public Accounts Committee ir  th:  Draft
attion Taken Report nn Ig9Ist Report
of Vijay wada Tax

(7¢h Lok Sabha} relating to  expansion

P.ge Pura Line Modific tion/Amondment

1 1. 8 Dilete SN0 9. 4.6, 7

[C tegory (i)]

1 [Ciegory (iv)] 22 For N1L Read 5.4.53 :nd 7.

1 - — Before p oye 1.5 14 the following new para
is No. 1.3 :nd renumber the existing
prsi.eto1.20 5 pros i tor.al

¢The Comuticr = exp o ¢t fine § replies
to those » comn ndions and obscrva-
tions in posp ¢t of which only ingcrim
replics hov b oo fanidied so for will be
m de : v oilabl o he Committee expe-
ditiously ;o1 grtiing them. vetted by
Audit.”

5 1.8 9 For “wore 1oque 1 &

Read “w.s b e o (uesied?

6 .6 19 For snu vufacires cnd o suppliog’

Reagd *muaafaciu--cwr-aapplier’

6 1.0 2

{from bottom) For ‘Commir v cw
Read *Conmnite o dont g.¢-,°
7 1.6 2 -4 For the sturne It show. that the facts
placed  cartier before  the Committee
about diversian wore et wlll cene
ceived.?

Read 1t sboavs har e inforia ton pl-ced
carlier b iore the Commiwee  about
diversion is not subsantally vue,’

7 .10 5 For ¢they woold lik?
Read ‘they divocl
1o 1.1 1011 For *the Committ¢ ire perowb-d to find
Read “the Commitee find?
10 1.15 7 For ‘November 4897
Read *November 10807
11 1.16 6-10 For ‘Such fauliv planning i« 1 pr(‘h(‘nsible
when the resousces and materials are
schrice i the country as the creation of
huge unwiliscd  capacity  resuths  in
blocking of ¢ pit-1 and equipment which
are badly necded ut other places.’
-
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2 3 4

Read ‘Such { ulty plannivg is prepeelicisible
when  the posources and  marerials ore
scaree 1 the counerve Unutilised ¢ p -
city resubts in blocking of capital @nd
cquipmrit wiich wre badly needed 4
other plac =

116 11 For ‘urge’

Read ‘direct”

16 14 -15 Put full stap () after Snoed snd delete
subsequert words

‘notwithst rding the provison for such ex-
pansions in the Wve Yeor Plans of the
Departmend.”’

.17 2 For ‘slippag.’ Read ‘failure’

1,13 5-9 For the senience “The Comuitiee would
lik> that the installation of this cquip-
meot should be planned ahend so that ne
ume~ is  Jost on making it oper.tion:l
after its receipt by import.”

Read “The Comniittee would Like tine the
inst: 1 tion of this equipment of Vijay. -
widt and ather TAX's in the country
should b plinned (head so thet o v
15 lost on miking it oporational  ondts
receipt from ubrod.

1.29 14 For they feel’s

Read ‘they find’

I.20 16 For ‘The  Dep rtment ot onh?

Read ‘Not ouly the Deporment”

1.20 25 For ‘minimal®

Read ‘minimum’




APPENDIX

Statement of . Recommendations gnd Observations

te. Recommendations/observations

SI. Para Min./Dep

No, No. concerned

! 2 3 4

e T ——

1 1.3 M;0. Communications The Committee expect thai final replies to those recommendations

(P&T) Board) and obzervations in respeci of which onlyv interim replies have been

furnished so far wil be made available to the Committee expedi-
tiously after getting them vetted by Audit,

2 1.7 - o The Commitice had cariier been informed on 8-11-1983 that the

following equipment cut of 963 frames available at Vijavawada was
broposcd to be  diverted, in consullation with M/s ITL to various
places ag indicated below:

o Bhviad CTAX A aips . . . . . . . . . 14¢
¢ Sibgasi AN 1hxyn g . . . . . . . . . 109
3 -\gillu:n TAN (At ‘ill"! . . . . - . . . . 110
4. Trichar Excl, Bxoe, . . . . . . . . . 20
5 Myser Exch. Fxn. . . . . . . . . . 15
6. Benbay ThanaybExdi Exin, . . . . . . . . 3
Vi e R g Lol ]
7o Bomb.v Foung qan¥xel. Exin. . . . . . . . 7

Ig



1.8

1.9

3 4
. Pune Swargate Exch. Extn. . . . . . . . . !
9. Patna] Rajendranagar Exch. Fxtn. 7
10. Bombay Rorivili Exch. Exmn. . 1
1. Sulem TAX (M in)y . . . . . . . 24
12, "‘i';!ri;'!«lltl|-lllll TAX Exun. 3

MO Comnumications
(P&T Board)

<o~

Tot 1

71()

The Committee was also then informed that ‘the concerned units
have Leen asked to complete diversion of the above equipment ex-
peditiously. The case is belng pursited with M/s ITI to finalise the
places to which {he remanining 223 frames can be diverted’,

Based on this information the Committee had recommended that
the whole precess of diversion should be completed within a period
of six months from the presentation of their Report on 27-4-84.
However, from the action taken reply now furnished by the Minis-
tryv of Comrrunications, thc Committee are astonished to find that
the schedule cof diversion placed before the Committee has not been
ohserved. The Ministry have intimated that 494 out of 698 ABU
frames, 142 cut of 148 supervisorv frames and 114 out of 117 Power
Panel {rames (total 750 cul of 963 frames) have been identified to be

fa
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diveried fo other poojocts. Out of the earmarked 750 frames, 382
ABU frames. 134 Suparvisory frames and 109 Power Panel frames
(Total 625) have already been diverted from the Vijayawada TAX
to other places. Necessary action is underway for diversion of the
balance 125 frames out of the 750 frames identifieq for diversion.
Regarding the rem:ining 213 frames, M/s ITT have further identified
120 frames {or divercion. Thus, not only 93 frames are still to be
identified for diversion but actual diversion of 245 frames already
earmarked hy M/s ITI is vet to take place. The Committee are sur-
prised at thc ahove staltement of the Ministry as the status of ITI is
that of a manufacturer-cum-supplier and it should be for the Minis-
try to identify the needs of various places and rearrange or reallocate
the supplies. This only indicates lack of proper monitoring system
at the ministerial level and the Ministry seem to have abdicated
their functions to the supplicr. No reasons have been advanced by
the Ministry for the change in their earlier schedule formulated in
November 1983, of shifting the equipments to the various stations,
as brought out in the 191st Report (Para 1.34). The Committee de-
mands an explanation for this state of affairs in the Ministry and the

change in the schedule.

The Committce observe that the net result is that out of a total
of 963 frames of various types purchased at a huge cost but lying
unutilised with the Vijayawada TAX since November 1981, only 625
frames (65 per cent) could he diverted till 30-6-1985 (after about 4
years of its recejpt at Vijayawada). It shows that the information
placed earlicr hefore the Committee about diversion is not substan-
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Mo Communication

(P & T. Board)

Do -

- Do -

4

tially true. The Committec takes a very serious note of it. They

direct the Ministry of Communications to fix responsibility for this
lapse,

The inordinaie delay in accomplishing this task is a sad commen-
tary on the working of the telecom net-work in the country. The
Committee would, thercfore, like to reiterate that all the remaining
surplus equipment should he diverted to other circles without fur-
ther loss of tiine and the Committee informed of the position accord-
ingly. L e s

The building in which the equipment for the proposed second ex-
pansion of Vijayawada TAX from 2000 to 30300 lines was to be instal-
led was completed in December 1981 at 3 cost of Rs. 9.25 lakhs gnd
it was proposed lo utilise the same by shifting the Vijayawada
Manusl Trurk Exchange. The Committee would like to be inform-
ed as to when the shifting work was actually completed and what
was the total cost of dismentaling, shifting and re-installation of the
trunk excheonge at the new building.

The Committee had earlier observed that due to faulty planning,
Vijavawada TAX could noi be fully utilised. The Committee were
ctitical of expanding this Exchange without first ensuring adequate
suppl s of equipment ¢o essential for the fuller utilisation of the capa-
cits of the exensece and had reconnended to fake immediate steps

2
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10 1.17

- Do -

. .])() .

to mrange lop the required cquipment. From the information now
furnished by the Ninitiv of Communications, the Committee find
that the DGI'T is still not cile to arrange the necessary equipment
indigencusly or through import.

The progressive uiilisation of the Vijayawada TAX from its
installation in October 1877 (with an equipped capacity of 1200 lines
and expanded to 2090 lines in May 1980) till June 1985 has been as
under: . -

Capacity utilisat’'on  percentage

May 1980 . . . 718 35
November 1981 . . . qo6 45
September 1983 . . . 1138 56.9
May 1984 . . . . 1303 65
June 1085 . . . . 1442 72

The above figures indicate that during the 5 years from May 1980
to June 1985, the increase in capacity utilisation was just 724 lines
after about 8 years of its working leaving 28 per cent of the installed
capacitv unutilised,

The Committee are not averse to the creation of capacity a little
ahead of the demand but are unhappy to note that at Vijayawada a
large excess capacity has been created which has remained unutilis-
ed even after a lapse of about eight years. Such faulty planning is
reprehensible when the resources and materials are scarce in the

-

n
(97}



I 1.18 M/O Comununications

(P&T Board)

12 i.

[ )
—

Do -

4

country. Unutilised capacitv 1esulls in blocking of capital and
equipment which are badly needed at other places. The Committee
would, therefore, direct the Department to take a realistic view and
plan their expansions judiciously, after examining the totality of the
need. :

The Committec are unnappy to noie the faiiure in the procure-
ment of MUX equipment on which further utilisation of Vijayawada
TAX depends, The supply cf this equipment has been delayed by
over two yoars. The Commiitee would like that the installation of
the equipment at Vijavawada and cther TAXs in the country should
be planned ahead so that no time is lost on making it operational on
its receipt from abroad.

In their earlier Report. the Commitiee had drawn attention to
the unsatiefyetfory performance of the tclephone department in the
malter of prompily attending to complaints about clearing faults
and had lesired the Depariment to make all-out efforts to reduce

ignificandy the average time {aken for the clearance of faults in
alt the televdone districts. tion taken note, the Ministry
of Cunvnurnications have merely  stated  that  ‘instructions have
1lo~ady been isstied 1o Heads of four Metro Telephone Districts on
17-8-84 fap cpeedv clearance of tolenhone {aults” The Committee
sede 1]1;' camnl yensticn, of i Ministry on a specific re-
Thew {ind {hat their recommen-

Tn thetr oo

resrel {n
commendation of the Committern.



dation has not been treated with the seriousness it deserves. Not
ounly tie depatrtment charges the subscribers for #rong numbers but
the callz for registering complaints are also metered. They also
charge the rent for the period during which telephones remain dead.
The deoartment will net be doing justice to the subscribers if their
complaints gbhoutl faulls are net attended to promptly. The Com-
mittec cxpected that the deporiment would initiate concrete steps
to reduce the average time taken for clearance of the complaints to
the minimuim and introduce & sysiem 1o erable them to watch the
pervformance towards thal end. 'This bins not heen done. The Com-
mittee wonla like them to do it now. They would also like to be
inforimed of the present pe-ition of fault clearance in each of the
four Mciro Districts in order to juden os {0 how far the department
have succeeded in reducing ' o time taken in clearing the faults, in
oht of dnstractions issucd by them on 17-8-1884.

hel
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